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 (4)  Astatement  showing  reasons
 for  delay  in  laying  the  Notifica-
 .tions  mentioned  at  (i)  to  (iii)  of
 item  (3)  above.
 {Placed  in  Library.  See  No.  LT-
 '1053/66.]

 (5)  A  copy  each  of  the  follow-
 ing  Notifications  under  section
 59  of  the  Customs  Act,  962:—

 (i)  G.S.R.  ‘1316  published  in
 Gazette  of  India  dated  the
 27th  August,  1966.

 (ii)  G.S.R.  3i9  published  in
 Gazette  of  India  dated  the
 27th  August,  1966.

 [Placed  in  Library.  See  No.  LT-
 7056  ‘/86).

 (6)  A  copy  of  the’  Customs  and
 Central  Excise  Duties  Export
 Drawback  (General)  Seventy-
 ninth  Amendment  Rules,  1966,
 published  in  Notification  No.  G.S.R.
 320  in  Gazette  of  India  dated  the
 27th  August,  ‘1966,  under  section
 59  of  the  Customg  Act,  962  and
 section  38  of  the  Central  Excises
 and  Salt  Act,  1944.  [Placed  in  Li-
 brary.  See  No.  LT-7057/66].

 (7)  A  copy  each  of  the  following
 Notifications  under  sub-section  (2)
 of  section  9  of  the  Kerala  Stamp
 Act,  1959,  read  with  clause  (c)  (iv)
 of  the  Proclamation  dated  the  24th
 March,  +1965,  issued  by  the  Vice-
 President,  discharging  the  func-
 tions  of  the  President,  in  relation
 to  the  State  of  Kerala: —

 (i)  S.R.O.  No.  260/66  published
 in  Kerala  Gazette  dateq  the
 l2th  July,  1966.

 (ii)  S.R.O.  No.  (310/66  published
 in  Kerala  Gazette  dated  the
 6th  August,  1966.

 (8)  A  statement  showing  reasons
 for  delay  in  laying  the  Notifica-
 tions  mentioned  at  (i)  and  (ii)
 of  item  (7)  above.
 [Placed  in  Library.  See  No.  LT-

 7058/66].
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 NOTIFICATION  MAKING  AMEND-
 MENT  IN  InpIAN  Potice  SERVICE
 (Pay)  RuLes  AND  THE  DeLHr  ADMI-
 NISTRATION  (REMOVAL  OF  DrFFICUL-
 TIES)  ORDER

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  P.  S.
 Naskar):  On  behalf  of  Shri  Hathi,  I
 beg  to  lay  on  the  Table—

 (l)  A  copy  of  Notification  No..
 G.S.R.  270  published  in
 Gazette  of  India  dated  the
 20th  August,  1966,  making
 certain  amendment  to  Sche-
 dule  III  to  the  Indian  Police
 Service  (Pay)  Rules,  1954,
 under  sub-section  (2)  of  sec-
 tion  3  of  the  All  India  Ser-
 vices  Act,  95l.  [Placed  in
 Library,  See  No.  LT-7059/66].

 (2)  A  copy  of  the  Delhi  Adminis-
 tration  (Removal  of  Difficul-
 ties)  Order  No.  l  published
 in  Notification  No.  F.  10/28/
 66-SR  in  Delhi  Gazette  dated
 the  lst  September,  1966,  under
 sub-section  (2)  of  section  38
 of  the  Delhi  Administration
 Act,  1966.  [Placed  in  Library,
 See  No.  LT-7060/66).

 Shri  Priya  Gupta  (Katihar):  Please
 hear  me,  Sir.  You  have  got  to  hear
 me.  There  is  so  much  of  discontent.

 Shri  Bade:  The  rotten  American
 milo  is  sent  in,  open  bogies  (In-
 teruptions).

 Mr.  Deputy-Speaker:  -Order,  order.
 Mr  Jaganatha  Rao.
 STATEMENT  SHOWING  THE  ACTION  TAKEN

 BY  THE  GOVERNMENT  ON  VARIOUS
 ASSURANCES,  PROMISES  AND  UNDER-
 TAKINGS.

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  I  beg  to  lay  on  the  Table  the
 following  statements  showing’  the
 action  taken  by  the  Government  on
 various  assurances,  promises  and
 undertakings  given  by  the  Ministers


